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\) 	_ccijc 	Respondent (s) 
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2. 6. U Hearci ir. iait, learneu counsel for the 

eLitioner nd ir. .Misra, lerned sr•  Standing 

counsel for the Central Governint on nied.ts. Hearing 

concluded. Judgment dictated and delivered in open 

court as per separate sheets attached to the record 

i1j C..-. 358 of 1987 and the apiic.tion is accordingly 

sad of ie ving the parti es to ear their own costs. 

Vice Chairma. 

i'imLer ( 3uel,) 


